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ANNEXTURE "A"
B. DETAILS OF IMMIOVABLE ASSETS - .

[Wow : Properties in joint ownership indicating the extent of joim
ovmership will also have to be indicated|

(1) Agricullure land : Village Shivepur Ghogharanha, Circle Office Saraiva, Dist.-
MuzatTarpur

Khata No. Plot No. Area Valuation
ol A, Dec,
ial 562 0.36 GT200.00
554 (.26 70200.00
553 (h16 Q000,00
546 1.31 B3IT00.00
[ 082 0,18 TOBO0, 04
53 30 (N 60,00
276 601 (.39 10530000
a6l 1125 (.23 H2 10,00
226 193 .46 124200.00
£ 194 0.26. T0200.00
197 0.28 75600.00
276 1] .38 1026400, 00
537 (.09 SO, (0
Total 3.41 LOSS 1000

(1) Buildings (Residential) : Village Shivepur Ghogharanha, Cirele Office,
Saraiva, Dist.- Muzaffarpur,

Al 347 0.07 112000.00
53 R .36 ST6000.00
Total 0.43 GREO00. 00

(I Commereinl land circle office Mushahari, Maripur, Muz.

171 95 ka, kha 7.8 322140000

Taluation of Buildings situated in the ahove plot- 100000000
MNote:- The M.L.A. 97 Parono posseses L/dth Share in the above mentioned
agricultural, commericial land and buildings,
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VERIFICATION
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